Indian sedimentary basin and find out oil here so that we become oil sufficient and our country
can strengthen itself as far as oil security is concerned.

SHRI RAVI SHANKAR PRASAD: Sir, in the reply two expressions have been used — “New
Exploration Licensing Policy 2009” and “production sharing contract”. My question is: (a) Who
owns the petroleum products of the country? (b) Does the Government have any standard
production sharing contract? ..(Interruptions).. (c) Is the contractor entitled only to contract
price or also a share in the ownership of the product? Please clarify it.

SHRI JITIN PRASADA: Sir, as far as the New Exploration Licensing Policy which was
started in 1999 is concerned, bidding of oil blocks and gas blocks under this policy from then
onwards is subject to a profit-sharing contract. In that profit-sharing contract, a contractor is
given the mandate to explore and find out whether there is any commercial viability with regard
to oil or gas. Whatever expenses are incurred in finding out or searching oil, they are
reimbursed. That is how there is a share of the Government and of the contractor with regard to
the profit that comes which is known as the profit petroleum. That only comes when oil or gas is
commercially viable.

SHRI MATILAL SARKAR: Sir, our State, Tripura, is floating over gas and thereis a high
potential to explore gas from here and there. But the thing is that ONGC is minimising its period
of exploration so the seasonal workers who depend on this work get less than six months” work
in a year. So, my request is to give more time for exploration. As there is potential it will to serve
the seasonal workers in the right earnest.

SHRI MURLI DEORA: Sir, | am very happy to inform the hon. Member that as per the
request of the Government of Tripura, the ONGC has cleared power plant there. Though the
cost of power transmission was very high, but in order to help the small State of Tripura, the
ONGC has agreed to put up a small power plant which will be able to use their gas.

SHRI SITARAM YECHURY : Sir, | would only like to thank the hon. Minister for this.
SHRI MURLI DEORA: You intervened; that is why, it happened.
SHRI MATILAL SARKAR: No; no intervention... (Interruptions ).
MR. CHAIRMAN: Mr. Sarkar, your question is over. Question No. 163.
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Implementation of NREGS in Punjab

+%163. SHRI AVTAR SINGH KARIMPURI: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of amount allocated, til date, to Punjab under the National Rural
Employment Guarantee Scheme (NREGS), year-wise and district-wise;

(b) the total number of jobs created in the State under NREGS, district-wise;

(c) the details of complaints received so far regarding irregularities in the Scheme, in the
State, district-wise; and

(d) the details of complaints which are still pending, district-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI): (a) to (d) A statement is
laid on the Table of the House.

Statement

(a) and (b) NREGS is demand driven and not an allocation based programme. Year-wise
and district-wise release of Central share of funds is given at Statement-I (See below). The total
number of households provided employment in the State is given in Statement-II (See below).

(c) and (d) Eight complaints regarding irregularities in the implementation of NREGS in
Punjab have so far been received in this Ministry. These complaints were forwarded to the State
Government for appropriate action. Action has been completed in respect of six complaints. The
remaining two complaints are pending in the State Government. District-wise details are given in
Statement-Ill (See below).

tOriginal notice of the question was received in Hindi.
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Staternent-

Year-wise and District-wise detais of fundis released

(Inlakns)
Sl. Districts 2006-07 2007-08 2008-09 2009-10
No. (upto Oct., 09)
Central Total Total Closing Central Total  Total Closing Central Total Total Closing Central Total Total Closing
Release Available Expen- Balance Release Available Expen- Balance Release Available Expen- Balance Release Available Expen- Balance
Funds diture Funds diture Funds diture Funds diture
1 2 3 4 5 6 7 8 9 10 M 12 13 14 15 16 17 18
1. Hoshiarpur  2755.75 3839.21 2500.21 1339.00 380.15 2183.59 1676.93 506.66 1862.53 2567.72 2061.22 506.50 1738.60 2245.10 1411.65 833.45
2. Amritsar 1096.28 1466.93 1086.84 380.09 721.92 1256.29 1132.64 123.65 600.00 814.95 514.02 300.93
3. Jalandhar 504.59 918.53 102.80 815.73 0.00 815.73 193.71 622.02 0.00 622.02 204.55 417.47
4. Nawanshahar 49.30 456.31 137.72 318.59 0.00 318.59 252.27 66.32 212.47 278.79 250.57 28.22
5. Barnala 279.24 395.68 279.177 16.51 0.00 116.51 113.90  2.61
6. Bathinda 491.53 705.05 465.25 239.80 737.40 1143.20 533.68 609.52
7. Faridkot 116.66  141.62 46.18 95.44  73.23 192.08 91.54 100.54
8. Fatehgarh Sahib 89.58  211.01 142.90 68.11 67.056 136.31 86.97 49.34
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18
9. Firozepur 205.75 313.95 133.47 180.48 150.00 330.48 325.12 5.36
10. Gurdaspur 309.02 540.12 385.73 154.39 413.10 607.64 502.92 104.72
1. Kapurthala 95.89 104.71 69.24 35.47 60.00 95.47 69.88 25.59
12. Ludhiana 170.83 402.07 100.79 301.28 71.70 372.98 240.81 132.17
13. Mansa 403.93 445.73 196.58 249.15 312.93 562.17 284.18 277.99
14. Moga 92.95 104.19 93.86 10.33 20.97 32.00 29.18 2.82
15. Muktsar 233.98 400.44 240.89 159.56 311.72 471.27 459.24 12.03
16. Patiala 480.48 639.02 284.84 354.18 316.54 670.72 260.56 410.16
17. Rupnagar 242.52 434.57 124.12 310.45 22.00 332.45 277.84 54.61
18. Sangrur 689.20 1091.99 707.56 384.43 239.65 624.08 377.68 246.40
19. SAS Nagar 154.95 251.38 230.79 20.59 0.00 41.18 20.59 20.59
20. Tarantaran 134.36 150.82 94.60 56.22 50.00 106.22 56.11  50.1
TOTAL 2755.75% 3839.21 2500.21 1339.00 2030.32 5025.36 3004.29 2021.07 6775.32 11290.68 7235.81 4054.87 5397.36 9795.62 6110.99 3684.63

*|n addition Rs.130 lakh were released to Amritsar, Rs.230 lakh to Jalandhar Rs.330 lakh to Nawashahar covered in phase-ll for preparatory activities. Total
release to Punjab in 06-07 was thus Rs. 3445.75 lakh

Remarks: Total available funds include central releases, State releases, miscellaneous receipts during the year, funds released in the previous year put

received during the year and carry over balance.
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Statement-I/

Details of the families provided employment

SI.  District 2006-07 2007-08 2008-09 2009-10 upto
No. Oct, 09
No. of No. of No. of No. of
households households households households
provided provided provided provided
employment employment employment employment

Phase-I with effect from 2.2.06
1. Hoshiarpur 31648 26297 35512 25096

Phase-Il with effect from 1.4.07

2. Amritsar 15555 14913 5774
3. Jalandhar 31 4234 3288
4. Nawanshahr 4727 4154 5165

Phase-lll with effect from 1.4.08

5. Barnala 1268 127
6. Bathinda 17036 8986
7. Faridkot 5319 1850
8. Fatehgarh Sahib 1955 1581
9. Firozepur 9943 8617
10. Gurdaspur 7036 12804
11. Kapurthala 2566 1139
12. Ludhiana 996 5023
13. Mansa 7241 3681
14. Moga 1703 932
15. Muktsar 11259 10635
16. Patiala 4398 5756
17. Rupnagar 1046 2778
18. Sangrur 11652 28780
19. SAS Nagar 5763 515
20. Tarantaran 1908 1521
TOTAL 31648 49690 149902 135048
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Statement-Ill

Status of complaints under NREGS in Punjab

Sl. District Name of the Allegations made Action taken by Action reported by
No. complainant Ministry State Government
1 2 3 4 5 6

1. Amritsar and
Jalandhar

2. Ferozepur and
Taran Taran

3. Hoshiarpur

Newspaper clipping

dated 06.11.07 titled

lcentre guarantees
jobs, but Punjab
doesn’t give anyll

Sh. Jai Singh, President
Dalit Dasta Virodhi
Andolan, Jalandhar

Shri Roshan Lal and
others, Village
Gambowal, Tehsil

Refusal to accept application

job cards to eligible household
in Zeera, Ghal Knurd and Patti
block in district Ferozepur and

Poor utilization of NREGA
funds due to dismal
performance of the BDOs,
Panchayat Secretaries and
Sarpanches, particularly in
Amritsar and Jalandhar
districts

Forwarded to the
State Government
on 21.11.07.

Forwarded to the State
registration and to provide
NLM was deputed
who has reported
that the allegation

Taran Taran. are not proved.

* Fake entry in job cards.
* Keeping job cards in the
custody by Sarpanch.

Requested State
Government for
investigation on

Government on 16.6.08.

The State has reported that Jalandhar and
Amritsar have been covered during 2007 -
08. The work in phase-Il district was
started in field during November, 2007 due
to preparatory and other critical activities.
The progress has since picked up and
improved in the last three months. Upto
February, 2008 out of total available funds
of Rs. 5081.58 lakh, an amount of
Rs. 2371.86 lakh (47%) have been
utilized and 15.12 lakh Mandays have
been generated.

As per report received from State
Government the complaint is found base-
less.

ADC (dev.), Hoshiarpur has reported that
enquiry was entrusted to SDM, Dasuha.
The SDM Dasuha has reported that an
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1 2 3 4 5 6
Dasuha, District * People not getting work. 05.05.2009. amount of Rs. 4.90 lakh was given to
Hoshiarpur Gram Panchayat under NREGS. All the 53
job cards holders were given employment.
No labour from outside was engaged by
the Gram Panchayat. All the 14 complain-
ants were provided employment on their
demand. The ADC (dev.) has also
reported that the complaint was made due
to internal dispute among both the parties.
ADC (Dev.) has also recommended that
complaint may be filed.
4. Jalandhar Shri Raniit Singh S/o Misappropriation of fund of Forwarded to State The enquiry was entrusted to ADC (Dev.)
Kawal Singh, Kot Khurd, Rs. 2 lakh by Sarpanch, Government for Jalandhar who has reported vide his letter
Gram Panchayat, tehsil, Praveen Kumar investigation on dated 25.11.09 that the work executed by
District Jalandhar 23.06.2009. Gram Panchayat, Kot Khurd under NREGS
(East), Punjab were got checked by Executive Engineer,
Panchayati Raj, Jalandhar and was found
5. Jalandhar Shri Ranjit Singh, Misuse of funds by sarpanch Forwarded to State proper, Even the social audit of the work
Gram Panchayat Kot Shri Praveen Kumar, GP Kot Government for has been done. Hence the complaint is
Khurd, Block East, Khurd by allowing construction investigation on without merit and deserves to be filed.
District Jalandhar of road in other village Kukar 06.07.2009
Pind and not in Kot Khurd
village
6. Sangrur Shri Vijay Inder Singla, Improper distribution of funds, Forwarded to State ADC (Dev.) Sangrur has reported that the

Member of Parliament

no work has been provided and

Government for

District prepares Panchayat-wise Labour
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3

4

5

6

7.

8.

Jalandhar

Ferozepur

(Lok Sabha)

Shri Jai Singh, President,
NREGA workers Union,
B-1/665, Ranjitgarh
Gurudwara Road,
Phillaur, District
Jalandhar has forward
complaints of Mrs.
Charanijith Kaur and
NREGA Workers Union

Shri Sahib Ram Kadasara,
former Sarpanch Gram
Panchayat—Ramsra,
Tehsil- Abohar,
Firozpur District

no record of data entry under
NREGA Scheme in district
Sangrur, Punjab

Delay in payment of wages
in village Sarawan Bodla,
Block Mlout, District
Mukatsar, Punjab

Violation of NREGA,
2005 and non-issuance
of job cards in Village,
Subhra in Patti Block of
District Taran Taran.
Issue of bogus job cards

investigation on
7.11.2009

Forwarded to State
Government for
investigation on

22.10.2009

Forwarded to State
Government for
investigation on

20.08.2009

Budget and work Projection annually and
when the funds are received from GOI,
these are disbursed to Gram Panchayats
Officers (NREGA)

In Sangrur District, 549 households
have been provided employment and
71893 persondays have been generated.

Record of data of Sangrur has been
entered on the MIS which may be seen
on the NREGA /.e. www.nrega.nic.in

This complaint was sent to ADC (Dev.)
Jallandhar who has reported that this
matter pertain to District Mukatsar. Now
this matter is being forwarded to ADC
(Dev.), Mukatsar for making enquiry in
this regard.

Reply is awaited
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ITPI TRBR B 81 I8! &, a1 g8 A9 J &1 I IR TRPR I IWBR F I Al H
PO I BT

7t 3R g HAIGRA - Information provide HRaT S|

7t $2a% g : IIRAA TR, H 377 A1egH | H#A SN F HEA1 Iredi g [ 99 A1 I8 doIe B
AT 2, A IHoT AR TRET Ao 7 ifrafiaand agd on &t €1 g9RT I <81d 9
g SATT & SR H3A Sfl 7 311 T o BT o 3aR B ST 8 AR B9 B dTel B4 o

£} 32 g (FAFT) : H 379 I8 AT A1edl § & a1 I8 914 WRBR & (RS & 6
g g & 37 FARTS fadr 2, 987 W ST I ISR RS AT S+l B & o,
fareyeR St ST & A Bl e fem S|
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A M. SRR - wEIey, § e g P 8 weel AdAdR ANl B THeRT < B
JMMATTHT © 6 T8 98 T 7, s T & &+t 781 81 R @ &1 &=A1 ared 8, SHd!
BT el AfS ST 181 & A1 89 941 Ui he UIeisT & gid &l Se! gl & fb 34
SITHHAT oY SR T AN BT 19 B AT &, STDI Siid fet| § FHIAT § b A1
HER A1 9 AIGT A WA B 31R A SIMaRT 3§ 3R d $B 3R a1d A af 849 Fifvad
TR IR 39 W 3R HRIATE! H|

it Serar R : 39 qot & wamu gef ¢ e SR €2

2 FER G : IS, | 3P H1egd | A1g FA1 Sff I quH @redn g o wr g8 99
T2 2 for dotme 3 <1 afvtst €, S fegrel 2, 98 ¢ 91, UM &1 61 39 9 3l § 3R Sil 3aat
AISHT &, IH ST fAETS! &1 oIl &, Ufife wogel &1 SRl 2, 98 |l 99¢ 87 9 BRI 4 -
TP JATIDBT ASTGRT BT VT A 8 R FIORIR H FAolgy] SATGT (Al & - 59 1o H 9gd AN
ST BT ISR SYeTel 81 81 8T 81 1 I8 W 97 81 § foh Uoie SRR 7 1oy fae= faan
2 f% 39 11 &1 ST 9T €, 98 ISR g8l 9y 3iR Uore @ S aRfRIfT 7, 9
feTa & g8l UR I8 YIS AR Bl SI1¢ R A S 37, IMID] AT -3 foTell § ToI 371 38
g, R o FreTaR 31l O Jfiepel W 61 BRIS DY 9 IS R W §U &, 981 IR 4T Al
X TS BT A1 ST Tb|

it .Y, St . A AuTef 9eie, 5 AT Bl 99 b W Hen I ot P g |
Wﬁwmmﬁﬁﬁﬁqwaﬁwma%uranceélWwagesﬁmﬂléfﬂ
SRS prosperous states %, I9P minimum wages SITET &1 Minimum wages WWWQI
PIS G TEI T STEi-o181 U= Hl 397 S & 19 # fcR &, I8f TR AN UTSde § B HR o X8
g 3fIR S AIST o AT BT B T8l o1 X8 &1 § Tl g [ S0 Ao & dd 3R FHe
P AMATGHAT &1 37 TbR I TR AT DI, RTTDT lean period & 3iex & 21 frerar 8,
TITP] BT < & TT I8 BT a1 11 61

4N TR G : T GSITT TRBR 7 5 dR H ITh] A AT 87 HR T BT GIRT AT AT
fop...(maem ) ..

ot QuTaly : T 9 F U ) Fared Bl

S} TSR YT : IR T BT ART 9T AT S &1 4S9 ARBR 1 M9 Fde fopan 2 o 5
IS OR Y7 fqamR oy ?

A AR SR : T8 I ARER BT FAT TEl 81 QR IRA F SR I Aror Ay g R
T H Ig 3R &, T8 UR 9 AT & 3iid BTH HH 81 Y81 81 5181 IR Sl P I 2,
8T WX B ensure fHaT & {3 89 100 B9 IF <1 ST WY JMMEHT BT B AT, SHBT 100
BUY BT assurance &, ITh] BT S8t SaTeT el Y81 §, 981 B 3|

ST T IR : T AT 100 TAY minimum wage FR AT 27 ..(HGLTH)..
SHRI PRASANTA CHATTERJEE: You ensure hundred rupees. ... (Interruptions)...

MR. CHAIRMAN: Please don’t intervene. ...(Interruptions)... Please don’t intervene.
...(Interruptions)... Don’t intervene in the.... ... (Interruptions)... Please listen.

SHRI MOINUL HASSAN: Sir, hundred rupees is not... ... (Interruptions)...

it At Sl : oy AT g A1 A2 L (aETE)... 981G, BIU™ US| g9 ¥ Ugd I8
SITETA T A11...(FAT).... 3T G Tl AT ..(FFET)...
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ST o1 R : I§ B U] BT G 781 & ..(FTLH)...

MR. CHAIRMAN: Please. (Interruptions) It is a national scheme. (Interruptions)

SHRI  A. VIJAYARAGHAVAN: Mr. Chairman, Sir, this is not something...
...(Interruptions)...

it UTIR : MY 93 STSYI ...(&E@YM)... It is a national scheme. (Interruptions) Please.
(Interruptions) Please.

Mt M PR g W, W Th FaARAT BT WA &1 I§ AR WRAAY DBl T
Bl..(gagm)..

SHRI A. VIJAYARAGHAVAN:: Sir, the Minister is... ... (Interruptions)...

A BRI 91T : AT HE ... (FaHT)...

MR. CHAIRMAN: Please. (Interruptions) One minute. (Interruptions) 314 SIRT U e
BRI g SIS ...(JAYT)... One minute. (Interruptions) The question relates to a national
scheme of the Government. (Interruptions)

sft 3fF TR TE ;- BE N WA € T HIUN DY ARBR Tl 8l ...(FG).... 31T AT
A IR .. (FIE)..

MR. CHAIRMAN: | think, no further discussion on this. (Interruptions) Please.
(Interruptions)

s} ¥ TiY 9IS ; Y IRT WRBR & HAT 21 ...(FGEM)... The Minister must know it.
(Interruptions)

SHRI C.P. JOSHI: | am a Minister of the Government of India. | am aware about it.
(Interruptions)

it FUTTf : 31T wilsT 96 S8V ....(aHTH)...
oY SR 91T : TRGR) U A I SATST UIE T BT HTH BR Bl...(FIHH)...
MR. CHAIRMAN: | am sorry to say .. (Interruptions)..

2} AL Sl 9), H R Rle o 81 &1 S urei 7 gArd =9Iy u= H I8 Bal & &9
I YUY | 3T WRBR 4 A & q1e H I =Y HRAT A8 § b ..(FALH)... 8H 6l BUY
| S ERBR D1 =0T oY, SHHT AT fBT...(FaLH)...

ft ¥fA viepx y¥ITE : A IO F FA LT Bl (=aH). .
oft QUMY : 3T ST 93 IgUl <RAT, ..(FGHM)... Please 96 S8V ....(STdH)... Please

..(Interruptions).. Please .. (Interruptions)..

SHRI C.P. JOSHI: | am aware of this. ..(Interruptions).. | am aware of this.
..(Interruptions ).. Don’t worry about this. .. (Interruptions )..

MR. CHAIRMAN: | am sorry to say .. (Interruptions).. | am sorry .. (Interruptions)..

SHRI C.P. JOSHI: | am a Minister of Government of India. ..(Interruptions).. | am a
responsible man. .. (Interruptions)..

MR. CHAIRMAN: One minute, please. ..(Interruptions).. Leader of the Opposition is
saying something. ..(Interruptions .. Please .. (Interruptions)..

SHRI ARUN JAITLEY: | have a point of order, Sir. .. (Interruptions)..
MR. CHAIRMAN: Please .. (Interruptions )..
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SHRI C.P. JOSHI: | am a responsible man. .. (Interruptions).. It is my party’s commitment,
not your party’s commitment. ..(/nterrupt/ons).. It is my party’s commitment to the people of
the country. .. (Interruptions)..

MR. CHAIRMAN: Please .. (Interruptions ).. The Leader of Opposition. .. (Interruptions ). .

SHRI ARUN JAITLEY: Sir, | have a point of order. Sir, each one of us is expected to
maintain a certain quorum or dignity. But we expect certain exemplary conduct from Ministers.
After you have almost directly indicated that the Minister must answer on behalf of the
Government, he is not standing here as a spokesman of a party; he is standing here as a
Minister of the Government, this is still not a sufficient clue to the Minister to discipline himself
and he now starts answering as though this is a street meeting that he is addressing on behalf of
his party. ..(Interruptions)..

SHRI C.P. JOSHI: Sir, | am very sorry. ..(Interruptions).. He is a senior leader.
..(Interruptions).. We have gone to the people of this nation .. (Interruptions).. What is wrong in
it? ..(Interruptions)..

MR. CHAIRMAN: Please ..(Interruptions).. Let us get on with the Question
Hour. ..(Interruptions).. Please ..(Interruptions).. Al right ..(Interruptions).. Okay
..(Interruptions)..

oY BRI 91fOT : ST Bl ISR a1 =iyl .. (aem ). .

MR. CHAIRMAN: Please resume your places. ..(Interruptions).. Let’s get on with the
Question Hour. .. (Interruptions).. Please .. (Interruptions).. Please .. (Interruptions ).. Just one
minute. .. (Interruptions)..

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, he should apologise. ..(Interruptions)..
SHRIMATI BRINDA KARAT: *
MR. CHAIRMAN: Please .. (Interruptions ).. This is not on record. .. (Interruptions)..

SHRI C.P. JOSHI: Madam, | have said in the House that from first April 2008, we are
committed to give one hundred rupees .. (Interruptions ).. We will give it. .. (Interruptions )..

MR. CHAIRMAN: Please. ...(Interruptions)... Please resume your places.
..(Interruptions)..

SHRI M. VENKAIAH NAIDU: Sir, my request is, after the hon. Chair has said something, the
Minister should not provoke others. .. (Interruptions)..

MR. CHAIRMAN:: Let us get on with the Question Hour. .. (Interruptions)..

SHRI M. VENKAIAH NAIDU: | only request the Chair to direct the Minister to withdraw the
statement. .. (Interruptions)..

MR. CHAIRMAN: Please ..(Interruptions).. Let’s get on with the Question Hour.
..(Interruptions)..

*Not recorded.
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37 THO IHAT AT : BT Bl A ;A TS 2 ...(FIIH)...

MR. CHAIRMAN: Please .. (Interruptions).. Mrs. Karat, please .. (Interruptions).. | request
you to resume your places. .. (Interruptions).. Dr. Malaisamy, does your supplementary relate to
this question? .. (Interruptions).. It relates to Punjab? .. (Interruptions)..

DR. K. MALAISAMY: Sir, it directly relates to this question. ..(Interruptions).. | will come to
this. ..(Interruptions).. Sir, as far as the scheme is concerned, the CAG has conducted a
performance audit some time back. During the audit, the auditor has made an observation that
though the scheme is laudable in letter and spirit, it has been badly implemented. | mean, he has
illustrated it in several ways. On of the ways that, | am coming to the question, the person who is
seeking employment after he is registered. But he has not been given the employment. With the
result he has to wait. The law says, the Act says that during the time of non employment after
registration, he has to be paid. But he has not been paid.

MR. CHAIRMAN: What’s the question?

DR. K. MALAISAMY: There are several illustrations like this. May | know from the Minister
whether these kinds of lapses have been corrected or not?

SHRI C.P. JOSHI: Sir, such lapses have been corrected and the few States have paid
the dues as per the provisions of the Act. There are examples of few States which have paid
it.

We are adhering to the provision given in the Act. If they are not giving jobs, after 15 days,
the State Government is paying unemployment allowance. (/nterrupt/ons)

MR. CHAIRMAN: All right. (Interruptions) No argumentation, please. (Interruptions) No
arguments. Question No.164.

Rise in prices

*164. SHRI RAJEEV SHUKLA:tt
DR. T. SUBBARAMI REDDY:

Will the Minister of FINANCE be pleased to state:

(a) whether rising prices of food articles and certain manufactured items have pushed up
inflation past the one per cent mark to 1.21 per cent in October, 2009;

(b) whether having remained in negative territory for 13 straight weeks during 2009, mainly
owing to high base effect, the whole-sale price index based inflation changed its course to move
into the positive zone in the month of September;

(c) if so, the reasons therefor; and

(d) what are the steps taken by Government to control rise of prices to check
inflation ?

t1The question was actually asked on the floor of the House by Shri Rajeev Shukla.
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